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_ ~ CENTRAL BOARD OF DIRECT TAXES
a

NOTIFICATION _
New Dethi, the 12th March, 1984, .
WEALTH-TAX
$.0. I5KE) :—In exercise of the powers conferred by
section 46 of the Wealih-tax Act, 1957 (27 of 1957), the Central
Board of Direct Taxes hereby makes the following rules further
to amend the Wealth-tax Rules, 1957, namely:—
1. (1} Thesc rules may be called the Wealth-tax (Amend-
ment) - Rules, 1584,

(2) They shafl §ome into force on the Ist day of April,
1984, .

2. Int the Wealth-fhx Rules, 1957,—

() in Form A, ir] Annexure II, in the first Note, in clause
(@iv), after the|werds and figures “the assessment yoor
1983-84", the|words “for any subsequent assessment
Jyear” shali inserted;

(iij for Form B, the following Form ’shail be substiluted,

namely -

* (W.T.5. 1A)
- Ith-tax Act, 1957 Rule 3(1)(b)

FORM OF RETURM OF NET WEALTH UNDER SUB-
SECTION (1) OR SUB-SECTION (2) OFSECTION 14 OF
THE WEALTH-TAX ACT, 1957

{Four Coanpaajes* enly)

- {sse'ssment year -

For use in W.T. office.

Valuation date :

Permanent Account Number : B

1

Name iz {Block Letters)

Address

Telephone

Place at which the registered office of the company is situated— :

Whether the company is resident in India or non-resident in India

STATEMENT OF ASSETS AND DEBTS REFERRED TO
UB-SECTIONS (2) AND (3 OF SECTION 40 OF
THE FIQIANCE ACT, 1983 (11 of 1983), AS ON
THE VALUATION DATE

4 PART 1
' Neat value of assets located in India

Pariiculars Value
. R,

ay : )

SECTION A — IMMOVABLE PROPERTY
As per Annexure 1
SECTION B — MOVABLE PROPERTY —
© As per Annexure I

SECTION C — WEALTH IN INDIA —
Total of Sections A & B

— s e

‘*Not to be filled in if the -cornpany i a combany in which
the public are substantially interested.

“PARTII
A Net value of assets located outslde India

Particulars Value
4] )

‘--iECTION D — IMMOVABLE PROPERTY
—As per Annexure IMI
SECTION E — MOVABLE PROPERTY
—A% per Annexure IV
SECI‘[ON F — WEALTIE OUTSIDE INDIA
—Total of Sections D & E —

PART III
COMPUTATRION OF NET WEALTH
Particulars Value
_ Rs.
0] O
SECTION G —NET WEALTH :

1. Weplth in India on which
tax| is payvable—As per
Section C of Part 1

2, Weplth outside India on

hih tax is payable—As

f Section F of Part 11
TFotel

——— e

————a
—

3. NET WEALTH: Total of |
iterds (1) and (2) as rounded
‘off fo the nearest multiple
of $ne hundred rupees—
secijon 44C.,

PART IV

Assets not included in net wealth and claimed to be exempt.

[Note :—The filling yp of this Part is optional. In this Part
may be showa any assets which are not ip.
cluded in Haris T and If or the Annexures referred
to thercin, put which the company claims to be
not taxablel for any reason.]

8. Description of the] -
No. asset

Reason why exemption is
claimed
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PART V _
" Statement of ix paid on  self-assessment
{Sec Notg)
Date of Payment Amount
. Rs,
(1)____ L . )

Note :—1f any tax is payable on the basis of this return,
" after taking info account the amount of iax, if
any, alicady paid under any provision of the
Wealth-tax Act, 1957, such iax must be paid be-

fore fuinishing this relurs and- the return shonld

be accompanied by proof of such paymeni—

section 15B.

VYERIFICATION
) i *  sonjdaughter/wife
{Name in block letters) -
of SAri............ N ubeing the.... ... ...
of ... e A

(Designation) {Name of the company)
solemniy declare that to the best of ‘my knowledge and belief,
the information given in this retarn, and the Anngxures aod
Sumiements accompanying it, i3 correct and complete, and
that the amount of net weaith and other particulars shown

— =
are truly stated and relafe to the valuation date releyant to,the
assesstnent year commencing on the Ist day of Apiil, ‘ ..

I farther solemnly declare that the said company had no
other asset Lelenging to it which is required tc be taken into
cinsideration in computiog its nei wealth on the saig valuation
date. '

I further deleare that [ am making thes return in my

CAPACHY A3, . vivnrr e iiirereas of ..... e ..

" (Designation) (MName of the company)

and that I am competent to make this returp and verify it on

behalf of the company.
Date: ............

Signature . ......... ...,

Place. ... ........... .. _
IMPORTANT : Before signing the verification, the signatory

shoyld satisfy himself that this retwn is correct and come <

plete in every respect.  Any person making a false statement in =
this return shali be liable to presecutiont under seciion 35D
of the Wealth-tax Act, 1957, and on conviction be punishable,—

(i) ina case where the tax sought to.be evaded excceds one
Takh rupess, with rigorous imprisonment for o lerm which
shall not be less than six months but which may extend
to scven wears and with fine;

(ii} in any other case, with rigorous imprisciment {or &
term which shall not be less than thiec months bui which
-may extend to three years and with fine.

*Strike owt whichever is not applicabie.

ANNEXURE I

(See Section A of Part I of this return)

Statement of immovable assets and debis located in India as referred to in sub-section (3) and clauses (v}, {+1) and
(viil) of sub-section (3) of section 40 of the Finance Act, 1983 (11 of 1983}

(See Notes)

Debt secured on, or Net value (Rs)

S, Dascription and Identification No, Land Revenuef Valus on ¢
No. situation of property municipal-tax valuation daie  in¢wred inrelation (Column 5 minus
: {Rs.} to, the property Column 6)
1 2 3 4 5 6 7.
f
L) f:-' 4
el —— -_..! _C‘..#__,‘
Total of Column 7 taken to Scction A of Part I of thisreturn R8.. ..o 0o viiiii i e *

Nore [ : Bach item of immovable property should be listed separately.

The deseription and siivation of property shoutd be -

such as to enable the property and its heundaries to be clearly identified.

Nore 2
prapariy should be shown sepa

: LLand revenue/municipel tax and value in respect of property and debt secured on or incurred in relaiion_ to that
cately in respect of each item of immovable property. I a debt secured on any asset belonging to the

assessee is Fneurred for, or enurcd 1o, the benefit of any other person, nr is not represented by any asset belonging to ihe asseseee,
the value of such debit-should not be taken info account in computing the net value of the property.

.




HITT BT AT FHEH _

e 11w 3 (01)) _
' ' ANNEXURE II ‘ :

L LT T e e

(Sce Section B of Part I of this returi)
fon {2) and. clauses (i) 1o (iv), (viD) and

Statement of mwsvable assels and debis located in India as raferred to in sub-sec
_ {viii) of sub-section {3} of section 40 of the Finance Act, 1983 (11 of 1983)

" (See Notes)

-

3L Dcsc[‘if.}ti{}ll of assets Value of valuztion date Debt, secwred on, orfincurred Net value (Rs.} (Column 3

No. _ : (Rs.) _ in refation to, the asspt minus column 4) s
o | 2 3 - 4 5
g
- .

Total of column § taken to Section B of Part I of this return,
S Rs. .
Note 1~ Edch movable asset should be listed separately.
separately in respect

Nore 2 :— - Value of an asset and debt sccured on or incurred in relation to that aLset, should be shown
of erch movaele asset. If a dabt sscured on any assat belonging to the assessee is incurred] for, or enures to, the benefit of any other
parson, or is not represented by any asset belonging to the assessee, the value of such Kebt should not be taken into account in

computing the net value of the asset,

ANNEXURE I11
(See Section D of Part IT of this return)

Statemizit of immovable assats and debts located outside India as referred to in qub-section (2) and clauses {v), (vi) &
’ (viii) of sub-section (3) of section 40 of the Finance Act, 1983 {11 of 1983) .
A

(See Notes)*
value (Rs)-

P - . - — .

8. Dascription and " Idenfification No, of Land revenue/ Yalue on Debt secured on, or  Net
- No. sitation property nmunicipal-tax valuation date | incurred in relation  (Column 3 minus
“ . : . ) . {Rs.) to,l_the properly column 6)
i 2 3 4 s 6 7
- r—i -
, —_— ...\_._._._-.- — —_——— _— —— ——— s — ——— r————— e e — _— —_—— —. —
" Total of column 7,taken to Section D of Part IT of this return.
: Rs, ;

*Please see Notes below Annexure-T.
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T

ANNEXURE v
(See Section E of Part II of this return) ) : ‘

" Statement of movable assets 2nd debis located outside Tndia as referred to in sub-section {2) and clauses (i} to (w}, {vii) and
(viii) of sub-section (3) of section 40 of ‘the Finance Act, 1983 (11 of 1983)

(See Notes)* -
5. Description of asseis Value on valuation date Drebts secwred on or incurred Nt value (Rs.} {Column 3 minus
No. - {Rs.) -in relation to, the asset column 4)
1 2 T g 5

S

Total of columa 3 taken to Section E of Part I1 of this veturn.

*Please see Notes below Annexure-I1” _ _ .
b . No. 5713(F. No. 142(42)/83-TPL)]

B. MISHRA, Secretary
Ceniral Board of Direct Tazes.

Note —Principal rules were published under Notification No. S.R.0. 3384 dated -18-10-1957 and subsequently amended by S.0.

No, 271 dated 27-1-1961, ?98 datchd 30-4-1963, 1473 dated 28-9-1964, 2064 dated 4-6-1968, 2432 dated 2-7-1963, 1026 dated 10-3-1970,
%381 dated 1-9-1970, 2882 dated 1-19-1970, 999 dated 26-2-197t, 165 dated 25-2-1972, 437 dated 21-6-1972, 707 dated 15-11-1972, 154
dated 17-3-1973, 187 dated 3t-3-1973, 327 dated 4-6-1973, 21 dated 4-1-1974, 599 dated 8- 10-1974, 726 dated 19-12-1974, 739 dated
30-12-1974, 552 dated 30-9-1975, 147 dated 1-3-1976, 267 dated 31-3-1976, 702 dated 3-11-1976, 732 dated 15-11-1976, 16 dated 127
166 datsd 15-2-1977, 721 dated 14-10-1977, 434 dated 7-7-1978, 554 dated 11-3-1978, 162 dated 30- 3-1979, 610 dated 29-10-1979, 41
" 10.1-19%2, 75 11 28-1-1932, 119 daged 20-2-1981, 397 dated 30-3-1981, 493 dated 19-6-1981, 1‘&0{F) dated 22-2-1983 and 273(E} d

31-3-1983. _ _ o _ :

PRINTED BY THE MANAGER, GOVT. OF Hmm PRESS, RING ROAD, NEw DELHI-110064
AND TUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELMI-110054, 1984
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&7 CENTRAL BOARD OF DIRECT TAXES
™
NOTIFICATION
New Delhi, the 12th March, 1984,
WEALTH-TAX
$.0. 1S8(E) ;—In exercise of the powers conferred by
secton 46 of the Wealth-tax Aci, 1957 (27 of 1957}, the Central
Board of Direct Taxes hereby makes the following rules further
to amend the Wealth-tax Rules, 1957, namely i—
1. (1) These rules may be cafied the Wealth-tax (Amend-
nt} Rules, 19384,

¥

(2) They siall come inte force on the ist day of April,
1984, .

2. In the Wedlth-tax Rules, 1957,—

. in Annexure I, in the first Note, in clause
(iv), after] the words and figures “‘the assessment yeer
1983847 the words “for any subsequent assessment
year” shill be inserted; - )

(0 in fForm

' (@) for Form| B, the following Form shall be substituted,

namely

B (W.T.S. 1A)
alth-tax Act, 1957 Rulz. 3(1Xb)

[fRN OF NET WEALTH UNDER SUB-
SUB-SECTION (2) OFSECTION 14 OF
AX ACT, 1957 o

FORM OF RET
SECTION (1) OR
THE WEALTH-

{Four C»

[n a3aies* only)

\) ?-/

Assessment year :

For use in W.T. G‘iCe.

© ¥Valuation date :

Permanent Account Number

Name in (Block Letters)

R} N N
Address —
Telephone
Place at which the registered office of the company is situaied— ;
Whether the company is fesident in India or non-resident in India-
STATEMENT OF ASSETS AND DEBTS REFERRED TO PART III
N SUB-SECTIONS (2) AND (3) OF BECTION 40 OF COMP OF N E
THE FINANCE ACT, 1983 (11 of 1983), AS ON COMPUTATION OF NET WEALTH
THE VALUATION DATE : Particplars Value
RS. .
PART 1
: . . Gp )
Net value of assets logated in India : —~
- SBECTION G —NET WEALTH : :
Particulars Value : 1. Wealth in India on which
Rs: tax is payable—As per
- 43) 2) Section C of Part 1
SECTION A — IMMOVABLE PROPERTY— . Wealth outside India on

As per Annexure 1
SECTION B — MOVABLE PROPERTY —
As per Annexure 11

SECTION C— WEALTH IN INDIA —
Total of Sections AL B

*Not 10 be filled in if the company is a combauy iz which
the public are substantially interested.

A : PARTII

Net value.of assets focated outside India

Particulars Value
Rs.
(1) 2}

.:ECTION D — IMMOVABLE PROPERTY
—As per Annexure II1

SECTION E — MOVABLE PROPERTY

which tax is payable—As
per Section ¥ of Part 11
Total '

—— e

NET WEALTH: Total of
items (1) and (2) as rounded
off to the nearest multiple

of one hundred rupces—

, section 44C,

r—— e

PART 1V

Assets not influded in net wealth and clﬁmied 1o be exempt.
[Note :—The filling up of this Part is optional. In this Part
may| be shown any assets which are not in-
eludkd in Parts T and II or the Annexures referred
10 tHerein, but which the company claims to bg

not faxable for any reason.]

S, Description |of the ~ Reason why exemption is
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PART 1 1
¢ . . Statement of tax paid on self-assessment
(See _Note)-
Dutc_of Paymcn; Amount
Rs,
&) 2)

Notc —{f any fax is payable on the basis of this return,
after taking inte account the amount of tax, if
any, alicady puid under any provision of the
Wealth-tax Act, 1957, such tax must be paid be-
fore furnishing this return and the return should
be accompanicd by proof of such payment—

section 15B.
VERIFICATION
N ¥ sonjdaughter/wife
(Name in block letters)
of Shri,....... e S Jbelng the. ...l
...... SO (S
(Designaiion) {(Name of the company)

solemaly declare that to the best of my knowledge and belicf,
the information given in this return, and the Annexures and
Siatements ucconpanying ii, i3 correct sod complete, and
* that the amount of net wealth and other particulars shown

are truly stated and relate to the vaiuation date iglevant to 15@

assessmient year commencing on the ist day of Apiil, #9. ,

I further solemnly declare that the said compary had no
other asset belonging to it which is required t: be faken into
consideration in computing its pet wealth on the said valuation
date.

[ further delcare that I am making 1kis retwrn in my
CAPACTEY 8, . it of ...
{Designation) (Name of the company}

and that 1 am competent o make this return and veri{y it on

behalf of the c()mp-il'ly .
Date: ............

Signature ... oeeiei el
Plage.. .. ...........
IMPORTANT : Before signing the verification, the signate

should satisfy himseli that this return -is ¢orrect aad comﬁb\

plete in every respect.  Any person making a false statement in
this veturnt shall be liable to presecution under section 35D
of the Wealth-tax Act, 1957, and on conviction be punishable,—

(i} in a case where the tax sought to be evaded exceeds one

laikh rupecs, with rigorous imprisonment for a term which

" shall not be less than six mooths but which roay extend
10 seven vears and with fine; .

(ii) in any other case, with rigorous imprisonment for a
term which shall not be less than three months but which
may extend to theee years and with [ine.

*Strike out whichever is not applicable.

ANNEXURE 1

(See Section A of Part T of this return)

S;catemcnt of immovable assets and debts lor.-,é.tccl in Tndig as referred to in sub-section (2) and clauses (v}, (vi) and
{vif}) of sub-section (3) of section 40 of the Finance Act, 1983 {11 of 1983)

(See Noies)

Sl. Description and Identifcation No.

Land Revenuef

Net value (Rs.)
(Columu 3 minus

Debt secured on, or
ingurred in relation

Yalue on
valuation datg

No. situation . of property municipal-tax :
{Rs.) s o, the property Column 6)
1 2 : 3 4 5 6 T

ke

g % d suon3eg jo [elof—

VICNT EGISJ.DO HITVIM — 4 NOJIDHS

a4 oo
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ANNEXURE.L

ad a : (See Section B of Part I of this refurd
Sral-'erﬁqm of movable assets and debls located in India as reférred 1o in sub-fection (2) and clauses (i} 1o {iv}, (vii) and
(vili) of sub-section (3) of section 4¢ of the Firance Act, 1483 {11 of 1983}

(Sea Notes)

Debt, secured on, br incurred Net vahe (Rs) (Column 3,

Sl. Dascription of assets value of valurtion daie
No. . {Rs.) in refation to, the geset - ‘ minus column 4)
Total of column 5 taken to Section B of Part I of this retur,
Rs. :

Notr 1 :~ Each movable asset should be [isted separately,

Value of an asset and debt secured on or incurred in relation to that agset, should be shown scpardtely in respect
for, or enures o, the benefit of any other

ebt should not be taken into account in

Norte 2 :—
of el moavaole asset. (f a debt seeured on any asset bzlonging to the assessee is incurred

parson, oris not represented by any asszt belonging to the assessee, the value of such
computing . the net value of the asset,

ANNEXURE I
" {See Secti~ D of Part IT of this return)

Stateme it of immovable assats and debts focated outside India as rcf'erre;d to in sulfsection (2 and clavses (v), (vi} &
(viii} of sub-section (3} of section 40 of the Finance Act, 1983 {11 of 1983)

-
(Sec Notes)*
S. Description and Identification No. of Land revenue/ Velueon - Ikebt secured on, or  Net  value (Rs)
No. situation property musicipal-lax valuation dite  ineurred in relation (Column 5 minus
’ {Rs.) . , the property column 6)
t 2 3 4 5 ' 6 7
Total of <>lumn 7 taken to Scction 13 of Pact IT of this return,
R,

B
*Please see Notes below Annexure-T.
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ANNEXURE 1V L
(Sec Section E of Part IT of this returz) ' » By
Statement of movable asseis and debis located outside India as referred to in sub-seclion (2)-and clauses (i} to {iv}, (vii) and
(viii) of sub-szetion (3} of section 40 of the Finance Act, 1983 (LI of 1983} :

(Sea Notes)*

S, Description of assats Value on valuation date’ Debts secured on or ingurred  Net value (Rs.) (Columnn 3 minus
No. ) (Rs.) in relation to, the asset column 4)
1 2 o 3 4 ‘ 5

Total of column 5 taken to Section E of Part IT of this return, .

Rs,

*Please see Motes below Annexure-117
[No. 5T13(F. No. 142(42)/83-TPL)]

B. MISHRA,. Secretary «
Central Board of Direct Taxes.

Note—Principal rules were published under Notification No. S.R.0. 3384 dated 18-10-1957 and subsequently amended by 8.0:
™o, 271 dated 27-1-1961, 798 dated 30-4-1963, 1473 dated 28-9-1964, 2064 dated 4-6-1968, 2432 dated 2.7-1968, 1026 dated 10-3-1970,
=381 dated 1-9-1970, 2882 dated 1-19-1970, 929 dated 26-2-1971, 165 dated 25-2-1972, 437 dated 21-6-1972, 707 dated 15-11-1972, 154 '
dated 17-3-1973, 187 dated 31-3-1973, 327 dated 4-6-1973, 21 dated 4-1-1974, 599 dated 8-10-1974, 726 dated 19-12-1974, 739 dated

*30-12-1974, 559 dated 30-9-1575, 147 dated 1-3-1976, 267 dated 31-3-1976, 702 dated 3-11-1976, 732 dated 15-11-1976, 16 dated 12-1 ;
165 dat=1 15-2-1977, 721 dated 14-10-1977, 434 dated 7-7-1978, 534 dated 1R9-1978, 169 dated 30-3-1979, 610 dated 29-10-1979, 41
19-1-1938), 73 iitad 23-1-193), 119 datel 27-2-1981, 397 datad 30-3-1981, 493 dated 19-6-1981, 130(E) dated 22-2-1983 and 27MHE) da
31-3-1983,

L

FRINTED BY THE MANAGER, GOVT. OF INDIA PREés, RING._ROAD, ﬁﬁw DELHf-110064
AND PURLISHED BY THE CONTROLLER OF FUBLICATIONS, DELMI-110054, 1984



